IH THE CENTRAL ADMIMNISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELMY

ME Ho. 1498/91 In

On Moo 1139491 . Date of decdsion:zid.7.07.

Sh. Madan Jeet. Singh .. Applicant

Sh. A.8.CGrewsl - .. Counsel for the applicant
\
' Vs
H.QuT. .« Respondents

Sh. Ajay Kumar agoarwal . .Counsel for the esponcdents.

CORAM

The Horble Sh. P.K. Kartha » Yice ChalrmaniI)
The Hon"ble Sh. B.M.Dhovndival , Menber(A)

JULGEMENT {Qral )

{(Delivered by Honble Sh.P.K.Kaartha,Vice Chairman(J)

Heard the learned couns sel for both parties.

The learmed oounsel for the applicant states that the
departmental  encuiiry initisted against the applicant
has been  oconcluded  but no Final orders have boen
passed in view of  the interim order passed by the
Tribunal . Me states that the applicant woild like to
withdraw the present application with Uhortv to Tile
fresh application in acrordarce with Taw.
Aocordingly, - the  applicetion is diasmissed ag
withdrawno~Fog liberty to the ap}‘&'] icant to file fresh
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applicetion  in asccordamne with lews,: weel., Lot a

copy of the order be given to bhoth  the parties

Immedistely.
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N Ut.m ndx‘ml) (P.K.Kartha)
Yice Chairman{I)
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